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[Shri J. P. Javali] 

the rules and regulations and are, therefore, 

subject to harassment. I appeal to the 

Government to constitute a eommittee to look 

into the problem of raw material shortage and 

also find ways and means to assist them in 

looking after the welfare of the workers by 

overcoming unimple-mentable labour laws, 

particularly ESI contributions) etc. 

Sir, I demand immediate action to save 

this world famous traditional industry from 

its present problems. I also demand for the 

protection of lakhs of jobs of workers in the 

agar-bathi industry. 

Underground accident at   New    Ghu-sick 
Colliery,  Sripur Area 

SHRI SUNIL BASU RAY (West Bengal); 

Mr. Vice-Chairman, I wish to draw, through 

you, the attention of the Government to the 

serious situation arising out of accident re-

sulting in injuries to seven workers at New 

Ghusick Colliery under Sripur Area, on 14-4-

89. 

I have received a telegram from Lakhan 

Bagdi the Organising Secretary, and an 

M.L.A, which states that "the speed of 

winding engine could not be checked due to 

failure of brake resulting in serious accident 

underground injuring workers at New 

Ghusick colliery under Sripur Area ECL on 

14-4-1989 at 10.30 a-m. Workers agitated and 

so elicit immediate intervention and inquiry." 

Sir, this is not the only accident that has 

taken place recent'y Earlier * also, on 8-4-89, 

an accident took place at Naba Kajora Colliery 

under Kajora Area. Here, the accident was of a 

different nature. There was in-rush of water 

underground up to 7th level, that is, four and 

five levels underground were filled with water. 

Though there was no casualty, it could have 

been a major disaster. Earlier also, on 7th April, 

one Jhala- 

khadeo Singh was killed in a serious accident 

at Sounda. D-Colliery in Hazaribagh. 

These accidents are taking place in spite of 

the claims by the authorities that the number 

of accidents is coming down. According to 

latest reports from the DGMS, it seems that 

during the period January to October 1988, 

number of fatalities went up compared to 

their number for the same period in 1987. In 

1987, 146 persons had been killed in 132 fatal 

accidents, and in 1988, the number went up to 

152 deaths. While in 1987, there were 132 

fatal accidents, in 1988, there were 139 fatal 

accidents. And the Eastern Coafields Ltd., 

under whose mismanagement the New 

Ghusick colliery functions, has topped the list 

with 37 deaths in 30 fatal accidents during the 

period January to October, 1988. 

I demand from the Government 

that a full-fledged diseussion should 

be held on this serious question be 

cause coal-raising is going up and our 

coal prices are going up; but safety 

aspect in the collieries is going down. 

That presents a very serious situation 

in the colliery areas and I request the 

Government to take up the matter 

seriously. ' 

Reported Nexus   between   smugglers and 

politicians 
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SHRI YASHWANT SINHA. (Bihar): 
Sir, this he cannot raise. Mr, V. P. Singh 
is not in this House. He cannot make any 
allegations against him. (Interruptions) 
This is only a news item. No such 
allegations can be allowed to go oil 
record. (Inter-ruptions) "He can take the 
name of Mr. Malaviya but he cannot talk 
about Mr. V. P. Singh. This is not a 
matter of urgent public importance. He 
cannot hold the House to ransom. 
(Interruptions) Just because We are 
listening he cannot take the House for a 
ride.    (Interruptions) 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Dr. Pandey do not 
mention names. You can refer to it by  
other    methods.     (Interruptions) 

SHRI ANAND SHARMA (Himachal 
Pradesh): Mr. Malaviya is not objecting 
because he knows he was duped. 
(Interruptions) 

SHRI YASHWANT SINHA; He can 
talk about Mr. Malaviya but he cannot 
talk about Mr. V. P. Singh, Then we can 
embarrass you to no extent.    
(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); I am on my legs 
please. (Interruptions) My throat is a little 
bit sore. Please cooperate with me. Dr, 
Pandey, without mentioning names, you 
can make your Special  Mention.     
(Interruptions) 
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SHRI YASHWANT SINHA; Sir, 
Whatever he says about Mr. V. P. Singh 
should not be allowed to go on record. 

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): This' is a very serious 
thing that they are supporting smugglers.  
(Interruptions) 

 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); This will not go on 
record. You cannot speak about Shri Ajit 
Singh who is not present in the House. I 
will not allow that. (Interruption). 

 

SHRI YASHWANT SINHA; He 
cannot take the name. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): I will, go through the 
record. (Interruptions). You hear me. 

SHRI B. SATYANARAYAN REDDY  
(Andhra Pradesh); You ask 

*Not recorded. 

him not to take the name.   (Interna^ 
tions). THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): You hear me. 
(Interruptions). I will name you, Mtf, 
Reddy. (.Interruptions.) You first hear 
me. 

SHRI M. S. GURUPADASW AMY 
(Karnataka): May I make a mentions 
(Interruptions). 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI M. M, JACOB); You 
cannot threaten the Chair. 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI); I will go through the 
record.and whatever is not in the rules 
will not go on record. (Inter-, Ruptions). I 
will name you. You are a panel Vice-
Chairman. (Inter-ruptions) I have said it. 
'1 am very fair.' I will see the record and 
if necessary I will ex-punge it. 
(Interruptions). You cannot dictate me. I 
have said that I will go through the 
record. How many times have I to say 
that? (Interruptions). If necessary I will 
ex. punge it. I have said ft. Yes, Mr. 
Gurupadaswamy. 

SHRI P. N. SUKUL (Uttar Pra desh): 
You cannot expunge it from the record 
here. It has appeared ia the paper and... 

THE VICE-CHAIRMAN (SHRI JA-
GESH DESAI); I have allowed the 
Leader of the Opposition. Please bear 
with me. 

SHRI M. S. GURUPADASWAMY; I 
fail to understand... 

DR. RATNAKAR PANDEY First I 
will finish. Then only he can speak. Do 
not turn the tables. I am going to say 
something more. 

SHRI B. SATYANARAYAN 

REDDY: First you ask him... 
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THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); I will name you. I am 
telling you, I am'warning you, Mr. 
Satyanarayan Reddy. This is my last 
warning to you. ,You are a panel Vice-
Chairman. At least you should understand 
it. 

SHRI M. M. JACOB: Are you al-
lowing Mr. Gurupadaswamy to speak an 
a point of order or is he going'to associate 
himseif

1
' with the special mention?    I 

wanted this clarification. 

THE VICE CHAIRMAN (SHRI 
JAGESH DESAI): He is. making a point 
of order. Please sit down. (Interruptions). 
I have allowed hun-He is Leader of the 
Opposition. 

SHRI M. S. GURUPADASWAMY: Sir, 
j am not understanding the right of. a 
Member te make a special mention on 
any matter. But 1 fail to understand how 
this'...  (Interruptions)... Anyway, Sir... 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Chairman has 
allowed it. 

SHRI M. S, GURUPADASWAMY: I 
am not questioning that... (Interruptions) 

SHRI, M. M. JACOB; Mr. Guru 
padaswamy is questioning the autho 
rity of 4^e Chairtmart... (interrup 
tion) " 

SHRI M S. GURUPADASWAMY: 
My point of order is... 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI):' To be fair to the 
Chairman, I think this should not go on 
record. This will not go on record. 

SHRI M. S. GURUPADASWAMY: I 
am not questioning it at all. 

DR. RATNAKAR PANDEY: The 
honourable Member is challenging the 
Chairman. 

THE VICE-CHAPMAN (SHRI 
JAGESH DESAI): He has withdrawn 

•Not recorded. 

those words and they are not going on 
record.' 

SHRI M. S. GURUPADASWAMY: 
My point of order is, whether a Member 
who makes a Special Mehtiori'can make 
use "of that opportunity to cast 
aspersions against his own colleagues in 
this House and in the other House .;. 
(Interruptions) 

DR. RATNAKAR PANDEY: That j I 
was repeating only... (Interrup-;  tions).. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Let me hear him. 
Please sit down.   I am here to see. 

SHRI M. S. GURUPADASWAMY: 
Sir,, going by your ruling, gives me an 
opportunity to raise such issues later on. 
I would like you to ponder over the issue 
whether a Member can cast aspersions, 
can malign other Members of either this 
House or the other House. And, in this 
particular case, I think my honourable 
friend has crossed his limits. That is why 
I say... (Interrutions) 

THE     VICE-CHAIRMAN      (SHRI 
JAGESH DESAI!): I am here; I know 
what   is   going   on in the House... 
(Interruptions) 

SHRI M. S. GURUPADASWAMY: 
Are you speaking for the Chair? I want 
the Chair's ruling.. My point is, he has 
crossed the limits and he is casting 
aspersions against other colleagues. 
Therefore, I would like you to ponder 
over this issue and give the correct 
.decision. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): As I have understood 
it, and heard it, on Mr. Malaviya there are 
no aspersions as such ...(Interruptions)... 
Just listen to me. But I would allow Mr. 
Malaviya to speak, if, he so desires. 
Please do not bring in the names of those 
who are not in this House and also the 
names of those who are in the other 
House. You should not bring in alle-
gations against a person who is not here 
to  defend   himseif.. .(Interrup-tions)...    
You please speak without 

)   mentioning the names. 
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SHRI N. K. P. SALVB (Maharashtra) : 
Sir, I am on a point of clarification—a 
very important clarification. Bir we will 
abide by whatever your rulings are, 
because they are appli-eable to the whole 
House. It is very unfortunate that some of 
the Members are trying to defy the 
authority. of the Chair. Sir, one thing 
should be clear: Do I take your ruling to 
mean that no aspersions can be cast by 
any Member this side or that side on a 
person who is not in this House or is a 
Member of the other House? If that be the 
ruling, Sir, does it go t0 the extent of 
prohibiting a Member from reiterating an 
allegation made in the paper itself? Does 
it go to that extent? And he spoke of the 
limit. Therefore, I want you to clarify it. 
He is not saying, "I .have given this 
bribe." What he is saying is that a 
smuggler or drug pedlar has paid Rs. 5 
lakhs to somebody and Rs. 11 lakhs to 
somebody—I am not mentioning their 
names. 

SHRI ATAL BIHARl VAJPAYEE 
(Madhya Pradesh): It ia not in the paper. 

SHRI N. K. P. SALVE: Whether It is 
in the paper or not, if he is going to eay... 
(Interruptions)... I am seeking the 
clarification from you. 

SHRI N. K. P. SALVE: How will It 
prevent a Member? Let me tell you, at the 
moment, they are trying to obstruct me. It 
will be impossible for them. Times out of 
number, day in and day out, there has 
been character assassination against the 
Prime Minister and other Members. At 
that time, none of them..; 

SHRI KAMAL MORARKA (Rajas-
than): They can come and defend 
themselves. 

SHRI YASHWANT SINHA: The 
prime Minister can come here and defend 
himself. But Mr. V. P. Singh cannot. 

SHRl N. K. P. SALVB; They are 
harking up the wrong tree, Sir. The 
question ts, if that is to be the rul- 

ing, then, it should be strictly followed. 
We have no objection. All these years, all 
these days there has been such absolutely 
malicious, invented.,. •  

SHRI YASHWANT SINHA: Against 
whom? 

SHRI N. K. P. SALVB: Against the 
Prime Minister, against other Ministers. 

SHRI    KAMAL   MORARKA:    Mr. 
Salve, he can come here and defend , 
himself. 

SHRi YASHWANT SINHA: The 
Prime Minister can come to this House. 

. SHRI N. K. P. SALVE: Is Prime 
Minister not a Member of the other 
House? There should be a substantive 
motion. Had there not been innuendoes, 
had there not been wild allegations 
made? I am happy. You lay this down, 
but follow it very strictly, and they will 
have to abide by it. 

All that Mr. Pandey is doing is, he is 
not making -that allegation himself, but 
he is reiterating an allegation made 
against somebody by a drug-peddler 
giving this kind of money, 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); I would like tO draw 
the attention of the House to rule 238A 
about the procedure.. Everybody knows it. 
So, if anybody wants to make allegations 
against any Member, then, he has to 
inform the Chairman. 

SHRI N. K. P. SALVB: Only a 
Member? 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI):  A Member. 

SHRl N. K. P. SALVE: This House or 
that House? 

THE VTCE-CHIAHRMAN (SHRI 
JAGESH DESAI): He has to inform the 
Chairman. The only he can do it, not 
otherwise. 
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SHRl YASHWANT SINHA: Mr. 
Pandey has just now made a very serious 
allegation against one of the Members. 
Will he apologise to tht House lor* that? 

DR. RATNAKAR PANDEY; No. 

SHRi SANTOSH BAGRODIA (Ra-
jasthan): No. 

THH VICE-CHAIRMAN (SHRI 
JAGESH DESAI): That is why 1 have 
said that I would see the record. II it is 
like that, then, it will be expunged. 

' SHRI SANTOSH BAGRODIA: Was it 
a point of order? Tell me what is your 
ruling. 

 
THE VICE-CHAIRMAN (SHRl 

JAGESH DESAI): Dr. Pandey, there are 
three more Members. ((Interruptions) 

SHRl    V.    GOPALSAMY     (Tamil 
Nadu):  He is going out of scope of the 
special mention.   It is not proper. 
(Interruptions) 

SHRI SATYA PRAKASH MALA-
VIYA (Uttar Pradesh): It fe . not part of 
the special (mention. Why are your 
allowing him? 

 
SHRI V. GOPALSAMY: He fe going 

out of the scope. 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): 1 will see the record, 

 

•Not recorded. 
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.THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI!): No, it will not go on 
record. It has no relevance. I will allow 
you to the extent of the Special Mention 
only.     Nothing else. 

 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI); No, it will not go oh 
record. It is irrelevant. * will not  go  on  
record.     (Interruption) 

SHRI SATYA PRAKASH MALA-
VIYA: You have allowed the special 
mention on the basis of a particular 
photograph. 

SHRI M. M. JACOB: Sir, Mr. Mala-
viya is misusing the Special Mention. He 
is casting aspersions on somebody else. It 
cannoi be permitted. He can only ask 
your permission on the issue that has 
already been raised here. He cannot give 
any other explanation. He should confine 
himseif only to the issue that has been 
raised in this House. He should not speak 
on any other matter. If he wants to make 
an allegation against anybody else, he 
should bring it in proper form. There is a 
form. (Interruptions.) 

 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): Please sit down ... 
(Interruption)... Except Mr. Malaviya, 
nobody will speak. 

SHRI M. M, JACOB: You have given 
an opportunity... (Interruptions) 

THE VICE-CHAIRMAN (SHR: 
JAGESH DESAI); His name is- in-
volved and that is why I nave giver him   
the  time... (Interruptions) ... 

 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): You can bring a 
special mention for  this purpose. Bring it 
to the Chairman. If the Chairman allows 
it. I have no objection. 

*Not recorded 

Kindly try to understand that I have not 
gone through today's Times of India 

newspaper. 
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SHRI N. E. BALARAM: Then, please 

allow him to make his statement. 

THE    VICE-CHAIRMAN       (SHRI . 
JAGESH DESAI):  You are creating 
trouble now.   Everybody was    quiet and 
you got up. 

SHRI N. E, BALARAM; There is a 

limit. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI):   Please sit down. 

SHRI N. E. BALARAM: I am ashamed 
of all these things. 

THE VICE-CHAIRMAN (SHRI 

JAGESH DESAI): You are a senior 

Member and you should cooperate with 

me. 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): We must be fair to Mr. 
Malaviya... (Interruptions;) ...Please 
cooperate with me. ...(Interruptions) 

SHRI N. E. BALARAM (Kerala): Please 
control the House. 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): I am doing it. S know 
Btf duties. 

 

(Interruptions). If a Member says 
like that you have to believe it. 
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SHRI M. S. GURUPADASWAMY: 
Those who want to give us should also 
learn to take it back. (Interruption) ,. .Sir, 
if Members join tha Congresa  party,  
they  get  purified. 

 

 

THE VICE-CHAIRMAN (SHRl 
JAGESH DESAI): I am on my legs, 
Please sit  down.     (.Interruptions)... 
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"Mr. Malaviya volunteered some 
information on Nazir Ali, Ali, he said, 
-was elected on the Janata (S) Charan 
Singh ticket to the ,UP assembly from 
Dadraul   in    1980. 

(Interruptions) 

I am confirming" his statement.    (In-
terruptions) . 

THH VICE-CHAIRMAN (SHRI 
JAGESH DESAI). Now I am the 
Chairman here. 
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•Expunged as ordered by the Chair. 
 

 

THE VICE-CHABRMAN (SHRI -
JAGESH DESAI): On the contrary, I 
thought I should give a chance to 
Malaviyaji because his name was there. 
So I have given a chance. There are two 
more names, Mr. Ahluwalia and Mr. 
Rajni Ranjan Sahu, for associating. It is 
permitted by the •Chairman. 

SHRI KAMAL MORARKA: If. you 
allow him and others like this, then Mr. 
Malaviya should again be allowed a 
chance to give his clarification. Whatever 
allegations are made against him, he 
should be allowed a chance again to 
reply. SHRI SATYA PRAKASH MALA-

VIYA:  This ig an allegation. 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAl): This is a newspaper 
report. 

"Mr. Malaviya pointed out that Mr. 
V. P. Singh was the UPCC president 
when Ali joined the Congress, Soon 
afterwards, Mr. V. P. Singh became 
the Chief Minister. 'He should have 
known Nazir Ali and informed us of 
his background.' " 

THE VICE-CHAIRMAN (SHRI 
JAGESH DESAI): Don't record in-
terruptions. 
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THE VICE-CHAIRMAN (SHRI 
JAGESH DESAl) The House now stands 
adjourned for lunch and, will meet again 
at 2.45 P.M. 

The House then  adjourned •  for 
lunch at fortyfive minutes past one 
of the clock. 

The House reassembled after lunch at 
forty-eight minutes past two of the clock, 
the Vice-Chairman (Shri Jagesh Desai) 
in the Chair. 

♦Expunged as ordered by the Chair. 

 THE VICE-CHAIRMAN (SHRI I. 
JAGESH DESAI): Now, Mr. Shiv )    Pratap 
Mishra. 

SPECIAL  MENTIONS-Ooiitd. 

Importer CAT scanner lying unused in 
the  Jayaprakash     Narayan  Hospital 
in Delhi 

SHRI SHIV PRATAP MISHRA (Uttar 
Pradesh): Mr. Vice-Chairman, Sir, I want 
to bring to the notice of The Government 
and this august House through you the 
plight and suffering of the people of the 
country who are not getting any aid from 
the CAT scanner lying without being 
used in the J. P. Hospital in Delhi, 

Sir, the Government Departments seem 
to act in a very strange manner that it is 
like just putting the cart before the horse. 
In this connection, I want to draw\ the 
attention of the Government to the import 
of a CAT scanner from Japan at the cost 
of millions of rupees some seven months 
ago and its installation in the Lok Nayak 
Jayaprakash Narayan Hospital. The 
equipment was imported without having 
trained personnels to use it properly. This 
is a very sorry state of affairs. It is also 
reported that the scanner is defective and 
a particular part which was required was 
not available for a long  time. 

Sir, the equipment is very useful for 
the diagnosis of head injuries and 
diseases. But it is lying without being 
used properly. Dr. Kakkar, the 
Superintendent of the Hospital said that 
out of three thousand patients, at least 
two thousand Ave hundred patients need 
the aid of the scanner. I request the 
Government through you, Sir, to take 
early steps for the proper use of this CAT 
scanner which has been imported from 
Japan and which will be very useful in 
the diagnosis of heart injuries and other 
diseases of the patients. Thank you, Sir. 


